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CENTRAL ADWINISTRATIUE TRIBUNAL. 3ABALPUR BENCH. 3ABALPUR

Original Application No. 261 of 2003

Jabalpur, this the 28th day of October, 2003,

Hon'ble fir, P1,P, Singh, Vice Chairman
Hen'ble Mr. G. Shanthappa, Judicial Member

B.L. Gajbhiya, S/e Lalmaji
Gajbhaye, aged about 56 years.
Senior Auditor in the office of
P & T Audit Office, Bhopal, R/o.
28/3, Or. Ambedkar Colony, Old
Subhaah Nagar, Bhopal (M.P.) APPLICANT
(By Advocate - Shri Deepak Panjwani)

VERSUS

1.

2.

3.

RESPONDENTS,

Comtrollar and Auditor General
of India, Neu Delhi.

Diractor, General, of Audit(P&T)

Deputy Director of Audit, Delhi.
Poet and Telegraph Audit Office,
Sanchar Bhauan(Annexe) B.S.N.L.
Hoshangabad Road, Bhopal (M.P.)

(By Advocate - Shri P. Shankaran)

order (ORAL)

By M.P, Singh, Vice Chairman -

By this application the applicant has saight the foll'\

relief

.^uing

fn pleased to direct the respondent
for ° 9""' •'i" T.A. i 0./>.

2. Hrard botfi the learn.d couns.l at aoin. ImngflU,.

3. The Lamed counsel far the applicent has stated thet the

Gandhi Madical College Hospital had earliar given a certificate

to the effKt that treatment of Sinus Syndromeuas not available
in the said hospital and raferrad the case of the applicant for

treatnent at G.3. Pent Hospital, Nau Delhi, since then the
applicant has been getting his treatment at G.B. Pant Hospital and
JtlHw has also continued to get/T« / da for this purpose. According
to the learned counsel for the applicant, the respondents have neu
stopped giving TA/BA to the ^.u

epplicant on the ground/this treatment
facility Is available at Bhopal Itself. He has stated that no
such certificate to this effect has been obtained by the respondents
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from Gandhi nadical Collage • Instaad thay hav/e approachad

soma othar private Hospitals and have obtained the aforeaaid

cartificats. Ha has also stated that the applicant is

suffering from serious heart ailment and ha should be

permitted to KSs continue fcoKxget his treatment from the

G.B. Pant Hospital, New Delhi.

4. On the othar hand^ the learned counsel for the

respondents has stated that since the treatment facility of

Sinus Syndrome is available in the private hospital) at Bhopel

itself uhich are recognised by the CGHS, the applicant should

get his treatment at Bhopal itself and no Ta/DA will be given

to the applicant. He has drawn our attention to the

certificates issued by the Hospitals (copies placed at

Annexure-R-3 colly).

4. After taking into consideration the arguments submitted

by the learned counsel of parties, ue are of the considered

view that the applicant should approach the hospitals referred

to by the department which have been recognised by the CGHS/

CS(nA) Rules. In case, the hospitals at Bhopal give a
to the effect

certificate^that the said treatment for the patient is not

available at Bhopal and treatment has to be obtained from

G.B. Pant Hospital, New Delhi only, the applicant will continue

to get his treatment at G.B. Pant Hospital and will also
his

continue to get^TA/DA. In case above referred hospitals give

a certificate to the effect that the treatment of Sinus

Syndrome is available at Bhopal, the applicant will not get

TA/OAtogotc G.B. Pant Hospital Delhi for further treatment.

As par the interim order passed on 8.8.03,the respondents

were directed to make payment of Ta/DA for the said journey as

per the rules. According to the learned counsel for the

respondents the TA/DA advance has already been paid to the

applicant. In case^the amount has been utilised by the applicant
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for going to Oalhi for taking treatment at G.B. Pant Hospital

Neu Delhi^the same will not be recovered by the respondents

Houever, this case will not be treated as a precedent in

future.

5. The OA is disposed of with the aforesaid directions.

No costs.

Shanthappa)
iodicial nember

(n.P. Singh)
Vice Chairman
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